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regard are being withdrawn ang the
income tax authorities are being ad-
viseq to take such action under law
ag may be found necessary ag a result
of their investigations.

Sir, with your permission, I may
add that the interim reports received
hitherto indicate that there was no
diversion of funds for political pur-
poses ag alleged by the previous Gov-

ernment. &

-

MESSAGE FROM THE LOK SABHA

I. The Government of Union Terrilo-
ries (Amendment) Bill, 1977,

II. The Delhi Administration (Amend-
ment) Bill, 1977.

III. The Disputed Electiong (Prime
" Minister and Speaker) Bill, 1977.

IV. The Food Corporations (Amend-
ment) Bill, 1977.

SECRETARY-GENERAL: Sir, I
have to report to the House of the fol-
lowing messages received from the Lok
Sabha signed by the Secretary-General
of the Lok Sabha:—

I

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith the Government
of Union Territories (Amendment)
Bill, 1977, as passed by Lok Sabha
at itg sitting held on the Tth April,
1977.”

I

“In accordance with the vrovisions
of Rule 96 of the Ruleg of Proce-
dure-and Conduct of Business in
Lok Sabha, I am directed to en-
close herewith the Delhi Adminis-
tration (Amendmert) Bill, 1977 as
passed by Lok Sabha at its sitting
held on the 7th April, 1977.”
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III

“In accordance with the provi-
siong of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith the Disputed Elec-
tions (Prime Minister and Speaker)
Bill, 1977, as passed by Lok Sabha
at its sitting held on the 7th April,
1977.”

v

“In accordance with the provi-
siong of Rule 120 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to in-
form you that Lok Sabha, at its sit-
ting held on the Tth April, 1977,
agreed without any amemdment to
the Food Corporations (Amendment)
Bill, 1977, which was passed by
Rajya Sabhg at itg sitting held on
the 4th April, 1977"

Sir, I lay on the Table a copy of
each of the three Bills passed by the
Lok Sabha.

—
REFERENCE TO A REPORT IN THE
‘STATESMAN’ DATED THE 8TH
APRIL, 1977, UNDER THE CAPTION
‘THE RAJ NARAIN INTERLUDE’

SHRI SARDAR AMJAD ALI (West
Bengal): Sir, with a heavy heart, 1
would like to mention about the de-
meanour of one of our Cabinet Min-
isters, as it has been reported in the
Statesman dated the 8th April, 1977.
T believe my hon. colleagues in this
House as well as you would have seen
the report that has appeared in the
Statesman dated the 8th April, 1977
under the caption The Raj Narain
Interlude’. In this report it has been
stated that the incident took place
while there was a coffee break after
the inaugural ceremony of the Non-
aligned Nations’ Co-ordinating
Bureau meeting, And while the Min-
isters along with Mr. Raj} Narain,
the hon. Minister of Health  were
greeting  the foreign = delegates,
Foreign Ministers, and their Ambassa-
dors, along with their colleagues, he
greeted Mr. Adam Malik, Foreign
Minister of Indonesia, who was also
the Chairman of the General Assembly
of the United Nations, The report
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says that when the Foreign Minister,
Mr. Vajpayee, was at that time hav-
ing a talk with Dr. Adam Malik, Mr.
Raj Narain appedared. In the mean-
time, Mr., Raj Narain has been re-
ported moving aroundg and greeting
people. And then begins the fun. I
am quoting:

“He starts moving around, greet-
ing people. And then begins the
fun. Mr. Raj Narain corners Mr.
Adam Malik, Indonesian Foreign
Minister, accompafiféd by his coun-
try’'s ambassador. Habitually, an
arm goes around Mr, Malik . . ”

SHRI RABI RAY (Orissa): What
is wrong in it?

SHRI SARDAR AMJAD ALI
Nothing wrong. ] am coming to it.

. .an arm goes around Mr.
Malik. MR Vajpayee, the Exter-
nal Affairs Minister, comes along.
Mr. Raj Narain begins:” ‘Non-
aligned’ is wrong ; why non? It
should be creative. It should be
positive.

“He says it in Hindi: ‘“Everyone
is aligned. Some to Russia and
some to the USA. Genuine non-
alignment means fo shun both.” He
has no use for Russia or
America . . .”.

Sir, as a Member of the other House
and as an individual citizen of this
country Mr. Raj Narainwmay have a
view which he is entitled to express
ag to what ghould be the meaning of
non-alignment, But while he is a Minis-
ter in the Cabinet, ¥ think, Sir, it
" is wrong on his part to express a
view in the presence of Mr. Adam
Malik, Foreign Minister of a coun-
try which is also a member of the
non-aligned group. Sir, it is not fair
on the part of a Cabinet Minister to
speak as to what should be the mean-
ing of non-alignment in the view of
the Government of India.

Then, Sir, the repart further says:

“Mr. Vajpayee summons a bearer
to offer a cup of coffee to his guest,
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He asks Mr. Malik how much
sugar. MFf. Raj Narain says ‘none’
and picks up the cup. Mr. Vijpayee
makes another and offers it to Mr.
Malik....” -

Sir, what I want to submit is this,
While these respected guests have
come to attend a very, very impor-
tant conference in our country, and
while a person of the importance and
stature of Dr. Adam Malik is hav-
ing a conversation with our External
Affairs Minister, should we expect
such a behaviour on the part of a
Cabinet Minister? How does it re-
flect in the eyes of the international
community? This is the question.

Then, the report goes on to say:

‘“The photographers are having
the time of their lives as Mr. Raj
Narain continues to keep his arm
on Mr, Malik’s shoulder, almost
leaning on the small built Indo-
nesian lqader L

If Mr. Raj Narain wants to crush
the policy of non-alignment which
this country has cherished for the last
30 years and which hag taken us to
a leading position, I do not think his
behaviour was proper. I Dbelieve
that the behaviour on the part of g
Cabinet Minister of this country in
putting his arms on the shoulders
of a foreign guest so as to com-
pletely bend him on the ground
does not reflect the sense of serenity,
the sense of courtesy ang the sense of
decorum expected of a Cabinet Min-
ister of the Government of India. If
Mr. Rabi Ray does not find anything
wrong in it, T do not think that the
Leader of the House, Mr. Advani,
who is Information and Broadcasting
Minister thinks so. Thanks to him
that the press is open and the report
came, I would like to know what
is his attitude.

SHRI BHUPESH GUPTA (West
Bengal): Unfortunately, my thing
has not reached you.
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MR. DEPUTY CHAIRMAN: Let
us deal with it. I will give you time
later on. T :

REFERENCE TO SHORTAGE OF
CEMENT .

Y ATIET AT MIEY (STR W)
"o, & ag fdew w e § e
FT H ¥ guTETCIET § gay ui §
fir faeelt § difve &7 oY orwTe gar
g1 & | g A i ey
78 3 | afF sEd faade e
¥ foraIT GiRee 18 ST 1A ST
3| qeeafa I ¥ daw § W T g
&1 20 To X AE 20 T F AT
By 19 Sqeed TG § | AFT 30 Fo
5 32 To A0 & fgama & THR ¥
Srivee Saored & | feafa & st
wrean ¢ P st & fafe oo
et F AEl F fag S A= g
St & fore S #ar S a § e
TR aarE g ! e
% wrai X fF aoRre Y gl § T8 )
T SAIAL 3O #1 S7 W@Y =1-
ST avE AT FCUT WY & | 5T FIHT
firelt ¥ 59 ST A AL ATATY AT a7
T AT G & A FET T AR
g@mﬁﬁwﬁwﬁf@aﬁ, TqHT
FeTT ST o7 gt § | gaiag §
FCHTE ¥ T e § 6 59 AT
foafr T gFe & fag 9T FAF
o & | TR qF ;e w3
ST & Ay fe@er & 1 X SEar
H'(i:tﬁﬁ'@ﬁ‘f%ﬂﬁ'@'ﬁﬁﬂﬁaﬁ
&1 S i A FA T AT AWM TG
S (ErRTT FE 1 (3 Ta a) g
& ser ot frad saardr 3F SFR
T T 9 | T8 qX gy omar g
T & T A A R gd |

[ RATYA SABHA ]

of Cement 12

afeT w7 sy #) T 9@ ¥ 92
T HY GT @ I av ol )
gFT ag frewd fawraar oS fF o0
SFR F FHTAT & T gaRsiaaT F garar
AT A ALY g ) zAfaw F ga §
qouT TgaT § fF sw aw & @z
sl & ®W A ar @ g ?
FAT AT HTY arer feat & geafaay &
fog it g7 19 awr § 3 fag =
THTB  FIA I WEAW@FHAT & 7 FT
T ST ggAT HE I AFEAAT A 1T
g 3u% fag wve TR FX Q@ T 7
FAT 1T & A ATT FAT 57 TG T BT
SR &Y X @ [ ? WA ATHT &9
A A AR v F s wEr
FEIAT FT KA CFAAT A7 7 G A 78
ofY | & gg¥ fre ardl 1 Tig 92 A
EA § | 98 BE 3qfaq &1 7% arfw ag
qifafesa wéfs 1 #r afaq T g9
T AR {27, AT M TFHET R JF )
Y e AtE ¥ 3@T § | 39 IR §
ag ST wrgar § 5 Fm s faody
% sariicat ) gafad oz ¥ | § arfw
qI EAF & fod 9@ gReer fwar
ST EF | F gRR & 98 qafag sraAr
wrgan § f #9ifF g9 9w & 7 STar
F 983 TRAAT W & |

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): Mr. Deputy Chairman,
Sir, with your permission, as g point
has been raised and serious allega-
tions are made, it is my duty to say
that the present Government has not
given any concession to anybody
because of bargains. It never
happened, my hon. friendq can rest
assured. Regarding shortage of ce-
ment and also vanaspati, we have
taken very serious cognizance of it
and myself and the hon. Minister for
Industry are looking into this aspect.
Unfortunately, only recently we have
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taken over charge. No sooner the
complaint is received by us, than we
have immediately released stocks
wherever there ig a ghortage.

Similarly, Sir, there was power
cut,

=t AT NE@TE AT © I FL FT
gqaagi g, @0 ag § &, ...,

SHRI MOHAN DHARIA: Just a
minute. Sir, there was this shortage
of power. There also we have im-
mediately had a dialogue with the
Tamil Nadu Government, and I am
happy to say that immediately we
restored power so far as cement pro-
duction is concerned. Sir, regarding
this shortage and blackmarketing, I
woulg like to make it very clear. . .

$HRI NAGESHWAR PRASAD
SHAHI: What about pricing?

MR, DEPUTY CHAIRMAN: Please
do not raise a debate at this stage.

SHRI MOHAN DHARIA: Sir, re-
garding shortages and pricing, we
would like to make it very clear that
if some stockist is not having ade-
quate cement, it is perfectly all right
if he is selling three bags or five bags
at the rates prescribed by the Gov-
ernment, but the Government will
take firm action against those who
deal this way angd try to exploit tak-
ing advantage of the situation of
scarce conditions. It is not only the
question of emergency but we are
very clear that we do not need
emergency. The present laws can
take care; effective measures will also
be taken. And that is the reason
why in the Presidential Address it
has been made very clear that while
repealing the MISA, to deal firmly
with the unsocial elements in the
country, we shall have to take cer-
tain measures and that will be done
by the Government.

MR. DEPUTY CHAIRMAN: Tt the
hon. Minister so wishes to take the
House into confidence, he can kindly
make a regular statement before the
House adjourns, if he so choses.
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SHRI MOHAN DHARIA: Beyond
that, I do not want to say anything.
I am grateful to you, Sir.

REFERENCE TO REPORTED DIS.
TURBANCES IN IRAQ ON THE
EVE OF CHEHLUM

- pple guigg Ceme o

SRS olia - (g paolf)
S e — bl ppens
Gy S e S pugand] ]
LS ydae a3 § hale of
o & o e = g0 Ulaly
S oildan aay$ Sy Wi
Jly Ay gaed JS Y &K
& gligyy gyl 005 S yilad]

capt yhi pan by gogee 92
Sy Gl = gad ¢Sy Kwgpet gt
S opope S plae S o
9> A She b S dlhe oay
o N L pyiledas £y LR
e S Uy A &R die
e ger whbe S bl gl Ll
s geeBY iR daS g b
wyds praisy ajler gae RS
oy £alo a3 Ja ol Jyuy dazae
Ut By S eas hhdo pl ey £
sy K o wpda gpe i gl
— A gl e Olady gl A
pSe & A & tigb - My Qla
e e e pl ppe dope £
2 opl (AE glbes S WS
ab dyp g Ul wlda cxed
T O B S R





